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SATISH AGARWAL): Please. Yes, Mr. 

Narayanasamy. 

SHRI V. NARAYANASAMY (Tamil 

Nadu): Sir, I associate myself with the 

issue of fishermen of Tamil Nadu, who 

had been killed by the Sri Lankan Navy, 

raised by the senior Member, Shri 

Gopalsamy. 

THE VICE-CHAIRMAN (SHRI 

SATISH AGARWAL): It was some time 

back. 

SHRI V. NARAYANASAMY: I will 

be very brief, Sir. These incidents are 

taking place because of the rights of 

Kachathivu. The right of occupation of 

Kachathivu has been given to the Sri 

Lankan Government by the Indian 

Government long back. (Interruptions)... 

SHRI V. GOPALSAMY: It was a sell- 

out by the Government of India. 

(Interruptions)... 

THE VICE-CHAIRMAN: (SHRI 

SATISH AGARWAL): Mr. Gopalsamy, 

there will be no end to this type of 

debate. This is only a Special Mention. 

SHRI V. NARAYANASAMY: We 

have also raised this issue at the time of 

the debate on the President's Address. 

We have made this issue very clear. We 

wanted a specific clause that the Indian 

fishermen, who go for fishing in 

Kachathivu, should be given the right to 

drag their net. It is there in the 

agreement itself. But the Sri Lankan 

Government is violating it. They are not 

allowing our fishermen to drag their net. 

Under the guise that our fishermen are in 

the Sri Lankan territorial waters they are 

killing our fishermen. There is another 

aspect behind this. The LTTE does not 

want our fishermen to go there so that 

the smuggling activities are not 

hampered. That is why they are killing 

our fishermen. Therefore, I request the 

Government of India to intervene in the 

matter and see that the lives of our 

fishermen are protected. Sir, the Navy 

should be deployed there so that the lives 

of the fishermen could be protected. 

Likely  infiltration  of ISI agents on the 

occassion of the celebration of a fair in 

Jammu 
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Power Ministry's negotiations with Enron, 

A U.S. Multinational 

SHRI K. R. MALKANI (Delhi): Mr. 

Vice-Chairman, Sir, I would like to draw 

the attention of this august House to a 

very dubious deal that is being worked 

out by the Government of India; on this 

side, it is the Power Ministry—its ally in 

this case is the Maharashtra 

Government—and on the othci side is a 

foreign company, Enron. The idea is to 

import, to pipe, gas all the way from the 

Persian Gulf to India and use it for 

generating power. It has been found that 

the installation cost per mega watt will be 

100 per cent higher in this case than is 

the case today. It has also been estimated 

that the unit cost of power will be twice 

as much as it is today. We all know how 

much the World Bank is interested in 

multinational corporations. But even the 

World Bank had rejected this scheme and 

called it economically and technically not 

feasible. Still, the Government is 

proceeding with it. The National Working 

Group on the power sector which consists 

of some of the top-most technicians in 

the country, has also rejected it and 

taken exception to it. 

Now, a few questions arise. We have 

gas in the Bombay High and we are 

flaring it away Government does not 

have the money to pipe that gas from 

Bombay High to Bombay and use it. But 

it wants to import gas all the way from 

Oman. This is out-Tughlaqing Tughlaq. 

This Government has undertaken to 

give a guarantee of 16 per cent return—it 

is not even a simple guarantee, it is a 

sovereign guarantee. The point is, the 

Government of India docs not give any 

guarantee to any Indian project; the 

United States Government does not give 

any guarantee to any American project. 

Then, how is it that the Government of 

India is giving this kind of a guarantee to 

a foreign company? "Secondly, what is 

this new concept" sovereign guarantee? I 

am told that if the clients, that is, if the 

consumers of power, did  not  pay their 

 

 


